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12 hrs.
RE: MOTION FOR ADJOURNMENT

Mr. Speaker: Now papers lo be laid
on the Table.

Shri Hem Barua (Gauhati): May I
seek a clarification? I have tabled an
adjournment motion on the latest note
of the Chinese, and raised certain
pionts of importance to be discussed
because this note is released at  the
psychological moment, on the eve of
the talks. In this note ...

Mr. Speaker: Order, order. The hon.
Member has somehow the knack of
always going behind or beyond my
ruling. I said that this is not a mattier
to be discussed on an adjournment
motion. 1 sent word to him that if
on the eve of the negotiation or talks
between that Prime Minister and our
Prime Minister the hon. Member is
able to persuade the House that il is
an important matter which has to be
discussed, there are ways of asking
the House to allow some time for dis-
«cussion of this subject in all its de-
tails so that the Government may be
apprised of the view of this House.
Nothing will happen by tabling an
adjournment motion. All the same,
he has tabled it. It would not take
much time for him to do that. It is
only a quarter of a shect of paper on
which he has to send a notice *I
want some time to be allotted for dis-
cussing this subject”. Then I will say
“I shall find out what can be done.”

Shri Hem Barua: May I humbly
suggest that this adjournment motion
may be held over for the time being,
4ill the Prime Minister comes back
and then let there be a discussion?

Mr. Speaker: There is no meaning
in Members tabling and my holding
.over adjournment motions. Members
table them again and again. An ad-
journment motion is like a Brahmas-
thra, the last weapon in the ar-
moury, that is, more or less to get rid
of the Government if they do not
want it. Otherwise, for giving in-
formation or making suggestions etc.
wvery calmly they can do it. They car
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discuss it and ask for tim: for dis-
cussion,

Shri Hem Barua: If this is not a
matter of importance . . .

Mr. Speaker: I am nol going to dis-
cuss this matter. The hon. Member
has got his own views about it. What
can 1 do?

12.04 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS To KHADI AND VILLAGE
InpusTriEs Commission Rures

ANNUAL REPORT OF INDIAN HANDICRAFTS
DeveLoPMENT CORPORATION LrImITED

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table:

(i} a copy of Notification No.
GSR 330 dated the 19th
March, 1860 making certain
further amendments to the
Khadi and Village Industries
Commission Rules, 1957, under
sub-section (3) of Section 26
of the Khadi and Village
Industries Commission Act,
1956. [Placed in Library, See
No. LT-2084,/60.]

(ii) a copy of each of the following
papersi—

(a) Annual Report of the In-
dian Handicrafts Develop-
ment Corporation Limited
for the year 1958-59 along
with the Audited Accounts
and comments of the Com-
ptroller and Auditor Gene-
ral thereon, under sub-sec-
tion (1) of Section 639 of
the Companies Act, 1956,

(b) Review by the Government
of the working of the above
Corporation. [Placed in Lib-
rary, See No. LT-2085/60.]

AMENDMENT TO EMPLOYEES' PROVIDENT
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